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Charge-Sheeting of Employees of KVS
for Writing Letters (o PM

*373. SHRI MISA R. GANESAM:
SHRI SARADA MOHANTY :

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state :

(a) whether it is a fact that some office-
bearers of Teachers’ Associatiors and Joint
Action Committee of KVS Associations of
Employees have recently been charge-
sheeted for addressing Open Letters to the
Prime Minister;

{b) if so, the details of the letters wrif-
ten and gist of their conicuis;

(c) whether these had been {orwarded
by MPs;

(d) if so, the details thercof;

(e) whether asking for enquiry into alle-
gations against Authorities/Officers of the
Sangathan constitute a misconduct render-
ing the office-bearers of the Aassociation/
Committee liable to be removed from
service; and

() if so, the details of relevant provi-
sions, and if not, the justification of
charge-sheeting association office-bearers
referred -to above ?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (SHRI
ARJUN SINGH): (a) Yes, Sir. One em-~
ployee of Kendriya Vidyalaya Sangathan
has been charge-sheeted recently.

(b) to (e) One of the Articles of Charge
against the employee is his habit of addres-
sing letters using intemperate language to
the Prime Mxmster Cabinet Ministers and
ather political ﬁgures constituting miscon~
duct under the Conduct Rules. The for-
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to Questions 36

warding of letters by Members of Parlia-
ment asking for enquiry against Kendriya
Vidyalaya Sangathan authorities is mnot
part of the charge-sheet.

(f) Provisions of Rule 3(1), 9 and 20 of
the Central Civil services (Conduct) Rules,
1964 are attracted in the present case of
the charge-sheeted employees.

Wastage of Godavari River Water

*374, SHRI NARAYANASWAMY
YERRA : Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether it is a fact that 70 per cent
of Godavari river water is going waste into
the Bay of Bengal;

(b) if so, what are the impediments
before the Central Government in clearing
the Polavaram Project on river Godavari;

(c) whether the Andhra Pradesh Govern-
ment has sent all information asked for by
the Central Government; and

Ad) if so, whether it is included in the
Eighth Five Year Plan ?

THE MINISTER OF WATER RE-
SOCURCES AND PARLIAMENTARY AF-
FAIRS (SHRI VIDYACHARAN SHUK-
LA): (a) Present use of utilisable surface
flow in Godavari basin is estimated to be
50 per cent. :

(b) and (c) While hydrological studies
of Polavaram Project have been finalised
in Central Water Comm’'ssion in consulta-
tion with the engineers of the State Govern-
ment, the State Government is required
tc sort out other techno-economic issues
with the Central Appraising Agencies.
Also State Government has to obtain
environmental and forest clearances from
the Ministry of Environment and Forests.
clearance from the Ministry of Welfare
cn rehabilitation  and  resettlement plans
and concurrence of the Siate Governments
of Madhya Pradesh and Orissa for
submcergence of their territery.

(d) The Planning Commiss'on has not
allocated funds for this project in VIII
Plan.

Effect of Import Liberalisation on Public
Sector Mining Companies

*375. SHRI GAYA SINGH :
IS{HRI CHATURANAN MISH-
A

Will the Minister of MINES be pleased
to state :

(a) whether it is a fact that the import
Yiberalisation and the downswing in the
London Metal Exchange (ILME) has affec-
ted our major public sector mining compa-’
nies like Hindustan Copper Limited,
Hindustan Zinc Limited, Bharat Aluminiom
Company Limited and National Aluminium
Company Limited:



